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By virtue of the powers vested in 

me in pare 1(4) of the CAT Notjfjcaticn 

f No. 13/14/91..Ja dt. 18/2/1992. I Coflstjtute 
a Bench consisting of the Hon'ble 

Shrj M.S.Deshpande, V.c. and the Hon Sble  

Shri N.R.}(olhaucar, 74(A) for deciding 

the Review Application no. 

2.The said Bench will take up the 

mattar for consjderetjcn on 1131 .z119 

N otice be issued to parties. 

( N. s. DESHPANDE) 
VICE CHhIRflj 
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